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No. 8q3

rn exercise of power.s vested under chopter-XV[. (ooth
commissioners) of Rule tBT of The Jqmmu ond Koshmir High court Rules,
t999, Hon'ble the chief Justice hos been preosed to oppoint shri Joi Kumor
Bhot, Advocote os Ooth Commissio ner f or the period of two yeors frorn the
dote of order. The ploce of proctice is High Court of Jommu ond Koshmir,
Jommu.

He sholl strictly comply with the conditions loid down in the Rules qnd
mointoin reguisite Registers ond Receipt books os reguired under Rule 190 to
195 of the soid Rules.

The ooth commissioner (s) shqll hold office only upto the period of
volidity under Rule 187 of the Jommu qnd Koshmir High court Rules.
t999.
Non-complionce of crny of l lre Rules, Notificotions or directions issued
sholl result in the terrrrinolion of the oppointment of defoulting ooth
commissioner withouf crriy notice to him under Rule 1g9 of the rules.

By order

Io)lt Registror (Adm)

Copy forworded to the:-
Lt Registror Judiciol, High Court of J&K, Jommu.

?rl Principol District & Sessions Judge,Jommu.
gf . President, J&K High Court Bqr Associotion, Jommu.
'q Monoger Govt. Press, Srinogor for publicotion in the next issue of Govt.I Gozette.

$/tn-rhargeN.r.c. High court of srinogor for uplooding on the off iciql

/ website of J&K High Courf .

€ Shri Joi Kumor Bhot, Arlvoccrta-,

.............for inforrnotion.
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